233 Correction of
Answer (Stat.)
MR. SPEAKER: The gtatement has
already come, bug it is a bit late
now, I request you to have it at
5 O'Clock, If you do not agree, let
it be at 4 O' Clock. Then I will not
be able to hear you.

SHRI K BRAHMANANDA REDDY:
1 have no objection cven if at 3 p.m.

SHRI P. K. DEO: What happened
to my request about the medical bul-
letin regarding Morarji Bhai’s health?

MR. SPEAKER: That you have
asked in the Calling Attention. That
was decided yesterday, and that is
exactly the same thing which has
come today.

So, it will be taken up at 3 O’ Clock.

1317 hrs.

PUBLIC ACCOUNTs COMMITTEE
Huwoaxp AND FORTY-sIXTH REFORT

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): [ beg to present the
Hundred and forty-sixth Report of
the Public Accounis Committee on
the Report of the Comptroller and
Auditor-General of India for the year
1872-78, Union Government (Defence
Services)—~Paragraphs 6, 8, 9, 12 13
and 19,

—

12, 17} hrs.

STATEMENT RE: CORRECTION OF

ANSWER TO Q No 141 DATED

A7TH FEBRUARY, 1975 RE. DURGA-
PUR STEEL PLANT

THE MINISTER UF STEEL aND
MINES ({SHRI CHANDRAJIT
YADAV): Ag soon ag the verbatim
procesdings of the Lok Sabha for the
2Tth February, 1975 were received in
the Department for ecrutiny, it was
noticed that certain inaccuracieg had
ocourred in the answers given by me
to supplemantary questions relating
to-lok Sabhy stnmd Question No.
16! antwered on the 37th February,
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correction statement earlier in view
of the time takepn in checking up the
records amg due fo the intervening
hohdays.

While answering supplementary
questiong to the »bove mentioned
question, 1 had stated in connection
with the responsibility for the poor
maintenance of the coke oven bat-
teries ag follows:—

“One Mr. R. K, Chatterjee was
working there first as  Assistant
General Superintendent and then
as Genersl Supermtendent and
then ag General Manager. We fix-
ed the responsibility on him. He
wa~ demoted. Later on he made
a representation against that but
ultimately he had to leave the
phﬂt”

The sbove statement did not ex-
plain the correct position The posi-
tion is that Government decided that
Shri R. K. Chatterjee who hag func-
tioned as Assistant General Superin-
tendent and then as General Superin-
tendent and was working as General
Manager at the time of submission of
the Pande Committee report. should
bear the fullest share of responsibi-
lity. Accordingly his services were
dispensed with

I had mentioned in answer to ano.
ther supplementary question “Action
iz being taken to complete the re-
buildine of the coke oven battery as
quickly as possible ” The correct posi-
tion is that coke oven battery No 1
hos already been rebuilt  Batteries
Nos 2 and 3 are to ba re-huilt accord-
ing to a phased programme.

—

1220 hrs
MATTER UNDER RULE 377

GOVERNMENT's FAIIURF TO FILL VACAN-
Cres IN THE Hicw COURIS AND SUPREME

Courr
b otwy femd (wiwr) : wemy
. WO, 1@ ¥ AW & FO <A §



